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The Hon’ble Mr. P,K, KARTHA, VICE CHAIRMAN(J)
The Hon’ble Mr. DK, CHAKRAVORTY, ADMINISTRATIVE MEMBER

,_ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

"CAT/7/12

NEW DELHI
RA N0,55/1991 in

0.A. No. 894/1990 199
T.A. No.

DATE OF DECISION__ 09,04,1991
s lev g Another Petitioner

Advocate for the'Petitioner(s)

Versus
Union of India Respondent

Advocate for the Respondent(s)

Whether Reporters of local papers may be allowed to see.the Judgement ?W
To be referred to the Reporter or not ? Y3

Whether their Lordships wish to see the fair copy of the Judgement ? M
" Whether it needs to be circulated to other Benches of the Tribunal ? :

AW

JUDGME NT, ;
(of the Bench delivered by Hon'ble Mr. P.Ks Karth
Vice Chairman(J)) f oivé a

The petitioners in tﬁis review petition Q:v%%the original
appliﬁants in OA 894/1990 which, along with two other QAs was
;iisposed of by judgment dated 8.2.,199l. After hearing the
learned counsel of both parties anﬁ going through the ret;ords
of thg case carefully, the Tribuhal directed the »respondents
to frame é scheme for absorption of Casual Artists wﬁo have
worked for a period of one year and more keeping in view .the

aspects mentioned in para 14 of the judgment,
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2 The petitionex:é in the present petition has%

not brought out any error apparent on the face of

the judgment. “HaJ ha;talso not brought to our notice
| , o

any fresh facts warrantir;g a review of our judgments

. - is :
Accordingly, the review petition/dismissed.
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(DoK. CHAKRAVORTY) ‘ (PoK. KARTHA) |
MEMBER (A) | ~ VICE CHAIRMAN(J)




